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1. We find in this matter that the High Court has gone into questions of fact and reversed the
findings of the final fact finding authority namely the Tribunal. There was no justification for it to
do so. A mere statement in the grounds of appeal before the High Court that the findings of fact
were arbitrary is not enough nor is the observation made by the High Court in regard to one of the
three items that are in dispute before us, namely insurance, that the findings thereon were perverse.
We find, on the findings of fact reached by the Tribunal, no justification for the High Court's
interference with the order under appeal before it, insofar as it related to the items of insurance
service performance deposit and defective 'C' Form for the two years in question. The civil appeals
are allowed and the order under appeal is set aside, insofar as these three items are concerned.

 

 

2. No order as to costs.

 



Order accordingly.

 


